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Q?en Court 

CENTRAL AD'vlINISTRATIVE TRIBLNA L ALU\HABAD BENQ-l 

ALU\HABAD 

Allahabad this the 3rd day of July 2C()0 . 

Or&ginal Application no , 87 of 2COO, 

Hon ' ble Mr. M.P . Singh. Administrat ive Member • 

. 
1'.\ .L. Verma, S/o Late Sundar Lal Verma , 

R/o 4/73, Old Kanpur, Kanpur Na gar. 

••••••••••• Applicant 

C/~ Sri V.K. Agnihotri . 

Versus 

l. U"lion of India , through its Chief Engineer , 

Centra l Command, Lucknow . 

2 . Chief Engineer, Luc know Zone, Lucknow . 

3 . The C .w .E . Ka npur Gantt. 

4 . The Garrison Engineer (P) FY . Manpur- C9 • 

••••••••. Respondents , 

C/R Km . Sadhana Srivastava. 

ORDER 

By • Hon ' ble ttAr. M ,P • S.ingh. ~ (h .M . ) 

The applicant is aggrieved by order dated 

27 .10.1999 passed by r espondent no. 3 transferring 

him f rom G. E. {P) F .Y. Kanpur to A .G.E . (I) CDS , 

Kanpur , 
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2 . The brief f acts of the case are that the 

applicant was posted in the off ice of the G.E. (P) 

F.Y., Kanpur on 05 .10 .1994·. Iiis name appears at 

serial No . 4 in the seniority list. Inspite of that , 

the respondents have passed the order of his transfer 

on 27.10 . 99. Being aggrieved by this order dated 

27.10 .99, the applicant submitted a representation to 

the respondents to cancel the transfer order . 

Thereafter he submitted a mercy appea l on 28 .12 . 99 which 

is still pending for decision before the respondents. 

Since his request t o cancel the transfer order has 

not been accepted by the respondents he has fi l ed 

this O.A. seeking direction to the respondents to pay 

him salary for the month of December , 1999 and has 

also sought direction to set aside the order dated 

27 .10 .1999 . 

3·. Respondents have contested the case and have 

sated that the app l icant is serving in Armapur area from 

16 .7. 75 onv~ards. According to them there y..ere tv10 

Mililitary Engineering Service Off ices Viz . Garission 

Engineer Factory and G.E. (P). Fa ctory, JSa np ur. Both 

offices were situated within a l most the same are9 . 

During his stay at Ka npur the applicant has served 

either vii th Garr is ion Enginee r Factory Kanpur or G.E. (P) 

Factory , Kanpur . I-le \~as posted to G.E. Fa ctory Ka npur 

~'J.e.f. 16 .7.1975 , G.E. (P), Factory, Ka npur \v ith 

effect from 18.12.1985, aga in with G.G. Factory Kanpur , 

w.c . f 01 .10 .1989 and G • .C: . (P), Factory, Kanpur 'N .~ .f. 

5 .10 . 94 and t hus serving there for a lmost 24 yea r s at 

a streatch till h i s po s ting to A.G.G. (I), C.D.s. 

Kanpur. According to them v1hen no volunte.er v'1as 

availa bl e for posting out of that place within a dista nce 

of about 15 K.rA ., he was posted to A.G·.E. (I) c.o.s., 

Ka npur be ing s urplus, l ongest stayee. In view of the 

foregoing reasons the pres ent O.Ao is de void of merits 
. . 
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and i s liabl e to he dismissed . • 

4 . I ha ve heard the learned counsel for the tiva l 

contesting parties and perused the records . ' 

5 . I t is an admitted fact that the applicant is 

liable to serve on All India basis . The Transfer of 

a Government servant f rom one pl a ce to another is a n 

incident of service . The law laid down by Hon ' ble 

Supreme Court is that Court ca n not interfere in 

the transfer matter made on administrative ground 

uhless there is violation of statutary guidelines or 

it is on the gr ound of malafide . In t his case the 

applicant has stayed in the same station f or almos t 

24 years . Dur ing the course of hearing l ea rned counse l 

for the applicant coul d not bring to our notice any 

statutory guidel i nes which have been violated nor (.-h¥ 

alleged malafide against the respondents . In view of 

t he aforesaid facts , there is no ground to interfere 

v·i ith the orders of the r es pondents t ransferring the 

appl icant within the same s tation vide order dated 

27 .10 .1~99 . 

6 . The 0 .A . i s devoid of merit and is ther efor e , 

dismissed accordingl y . 
• 

7. Ther e shall be no order as to costs . 

~ Member-A 

/n .s . / 
• 


